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Mantralaya, Madam Cama Marg, Hutatma Raiguru Chowk,
Mumbai 400032, dated the 8th May, 2020.

NOTIFICATION
Prisons Acr, 1894.

No. APP-0920/CR.179/2020/PRS-3.—In exercise of the powers Conferred by clauses (5) and (28) of section
59 of the Prisons Act (IX of 1894), in its application to the State of Maharashtra, and of all other powers
enabling it in that behalf, the Government of Maharashtra hereby makes the following rules further to amend
the Maharashtra Prisons (Mumbai Furlough and Parole) Rules, 1959, namely:—

1. The rules may be called the Maharashtra Prisons (Mumbai Furlough and Parole) (Amendment)
Rules, 2020.

2. In sub-rule < I) of rule 19 of the Maharashtra Prisons (Mumbai Furlough and Parole) Rules,
1959, after clause (B) the following clause shall be added, namely :—

“(C) On declaration of epidemic under the Epidemic Diseases Act, 1897, by State Government :

(i) For convicted Prisoners whose maximum punishment is 7 years or less, on their
application shall be favorably considered for release on emergency parole by the Superintendent
of Prison for a period of 45 days or till such time that the State Government withdraws the
Notification issued under the Epidemics Diseases Act, 1897, whichever is earlier. The initial
period of 45 days shall stand extended periodically in blocks of 30 days each, till such time that
the said Notification is in force (in the event the said Notification is not issued within the first
45 days). The convicted prisoners shall report to the concerned police station within whose
jurisdiction they are residing, once in every 30 days.

.(1'1) For convicted prisoners whose maximum sentence is above 7 years shall on their
apPhcatlon be appropriately considered for release on emergency parole by Superintendent of
Prison, if the convict has returned to prison on time on last 2 releases (whether on parole or
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furlough), for the period of 45 days or till such time that the State Government withdr

Notification issued under the Epidemics Diseases Act, 1897, whichever is ea?rh,w1 Tha‘_”s_ t.he
periOd. of 45 days shall stand extended periodically in blocks of 30 days each, till se:;:h ti‘3 m'lctllai
the said Notification is in force (in the event the said Notification is not ism;ed within :E: ﬁth

%5 .day.rs): The convicted prisoners shall report to the concerned police station within whose
jurisdiction they are residing, once in every 30 days :

. Provided that the aforesaid directions shall not apply to convicted prisoners convicted for
serious economic offences or bank scams or offences under Special Acts (other than IPC) like
MCOC, PMLA, MPID, NDPS, UAPA etc. (which provide for additional restrictions on grant of
bail in addition to those under the Code of Criminal Procedure, 1973 (2 of 1974) and also

presently to foreign nationals and prisoners having their place of residence out of the State of
Maharashtra.

By order and in the name of the Governor of Maharahstra,

N. S. KARAD,
Deputy Secretary to Government.
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